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to the Rajya Sabha for its recommen-

dations and to state that this House

has no pecommendations to make

to. the Lok Sibha in regard to the
. said Bil"

12.57 b,

PREVENTION OF FOOD ADULTE-
RATION (AMENDMENT) BILL®*

'IHE MINISTER OF SIATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI D. P. CHATIOPA-
DHYAYA): On behall of Shri Umia Shankar
Dikshit, [ beg to move for leave to intorduce
a Bill further to amend the Prevention of
Food Adulteration Act, 1954,

MR. SPEAKER: The question is:
“That leave be granted to introduce

a Bill further 10 amend the Prevention of
Food Adulteration Act, 1954.7

The motion was udopied.
SHRI D. P. CHATTOPADHYAYA: |

introduce the Bill,

12.58 hrs
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MR. SPEAKER: Shri Naval Ki hore
Sharma to continue his spe: ch.
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It is hardly possible to claim that a new
socml:st apd economic order <an be ushered
in through budgetary policies and also not
at least through a single Budget.
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